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MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Dellu, die 19th January, 2011 

a S.R. 38(E).— J]) exercise of tliepowers conferred by Section 2KA of the Chartered Accountant Act, 1949 (38 of 
1949). the Central Government hereby constitutes a Quality Review Board consisting ol the following persons, namely ; 

(1) 

(2) 

(3) 

(4) 

(5) 

(6) 

Shri R. Bandyopadhyay 
C-l/41, Pandara Park, 
New Delhi-110 003 

Shri A. N. Chatterji, 
ex-Dy. Comptroller & Auditor General of India 
11B-1, Peak Tower Highland Park, 
1925, Chakgaria, 
Kolkata-700 094 
Smt. Renuka Kumar, 
Joint Secretary, 
Ministry of Corporate Affairs, 
A Wing, Shastri Bhawan, 
Dr. R. P. Road, 
New Delhi-110 001 
Mrs. Usha Narayanan, 
Executive Director, 
Securities and Exchange Board of India, 
SEB) Bhawan, C4-A, G Block, 
Bandra Kurla Complex, Bandra, 
East Mumbai -400 051 
Ms. Usha Shankar, 
Director-General (Commercial), 
Office of the Comptroller & Auditor General of India, 
Deen Dayal Upadhyay Marg, New Delhi - 110 002 
ShriSathyan David, 
General Manager, 
Department of Banking Supervision, 
Reserve Bank of India, 
Central Office, World Trade Centre 1, 
Cuffe Parade, Colaba, 
Mumbai-400 005 

Chairman 

Member 

Member 

Member 

Member 

Member 
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Nominees of the Council 

(7) 

(8) 

(9) 

(10) 

(ID 

Shri Amarjit Chopra 

President, 

Institute of Chartered Accountants of India, 

ICAIBhawan, P.B. No, 7100, 

Indrapratha Marg, 

New De lh i -110 002 

Shri G. Ramaswamy 
M/s. G. Ramaswamy & Co., 
GR Chamber 
66, Logamanya Street [W] 
R,5. Puram, 
Coimbatore 641002, 

Shri Sanjeev Maheshwari 
C/002, Vishal Apartments, 
Sir M.V. Road, 
Andheri (East), MUMBAl-400 069, 

ShriSumantra Guha 
16/1, 
Girish Vidya Ratna Lane, 
KOLKATA - 700 009. 

Shri Vijay Kumar Garg 
1533/35, Baba Harish Chand Marg, 
Fourth Crossing, Chandpole Bazar, 
JAIPUR-302 001. 

Member 

Member 

Member 

Member 

Member 

2. The terms and condition of service and allowances of the Chairperson and Members of the 

Quality Review Board shall be governed by the Chartered Accountants Procedures of Meetings of 

Quality Review Board, and Terms and Conditions of Service and allowances of the Chairperson and 

members of the Board Rules, 2006. 

3. This notification shall take effect from the date of publication in the Official Gazette. 

[F.No.I/l5/20Km] 

Dr. T. V. SOMANATHAN, Jl. Secy. 
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